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lDdutrial Developaaeat or PaDJab 

{ 
Shrl Bem RaJ: 

-115 Sardar Iqbal Slqb: 
• • Sbrl A. M. Tariq: 

Sbrl D. C. Sharma: 

Will the Minister of Commeree uuJ 
Industry be pleased to refer to Un-
st3rred QuestiQn No. 908 dated the 
4th March, 1961 and state: 

(a) whether the report of the 
National Council of AppJ:ed Econo-
mic Research on the development of 
Indu3tries in the Punjab has :"een 
finalised; 

(b) whether a copy of the report 
has bl'en received by the Central 
Government; and 

IC) if so, will a copy of :t be laid 
on the Table? 

Tbe Minister of Indastl'7 (Shrt 
MlUlubbai Shab): (a) The Punjab 
Government have reported that the 
survey report on the development of 
industries :n the Punjab has bl'en 
finalised. But it is still in manu-
script and is expected to be released 
shortly. 

(b) No, Sir. 

ec) Copies will be made available 
:n the Library of the House. 

Trade wlala TlMt 

1118. Sbri Rem RaJ: Will the 
Prime Minister be pleased to atate: 

(a) the facu:ties offered by the 
Chinese Government to such Indiaa 
traders aa intend visiting Tibet in 
1181; and 

(b) the number of Indian traders 
who went to Tibet duriq the ,.ear. 
1158, 1851 .nd 11180 with the number 
and aames of the Stales of India from 
wblch they hailed! 

fte PrI..e ........ MIl ... "... 
., btenaI AmlIn ( ..... 6 ........... 
KeIIn): (.) AI tar u Oo •• _t 
are .ware theft ..... DOt l1l8I9 lid-

uties offered to our visiting traders 
in Tibet. They are allowed to ,0 
there tOr trade, and are subjected. to 
numerous restr;ctive mealiures. Some 
of these are listed in the oftlcial 
corresponoience with the Chineae 
Government (Vide White Papers on 
Jndia-Ch;na relations). 

(b) The required information is as 
t'ollows: 

1958 1959 1960 

Jammu & Kashmir 458 334 IZl 

Punjab 168 100 94 
Himachal Pradesh 221 SI7 113 
Ultar Pradesh IIIS4 1796 1839 
W~t Bengal 27 7 
North East Frontier 

Alenc), . 1636 16 13 
Sikltirn Protectorate S35 354 179 

4899 3117 2387 

Amendment to "orluD .. '. 
Compeasation Act 

2117. Sbrl T. B. Vlttal &ao: Will 
the Minister ot Laboar utd Em.-
meat b~ pleased to atate: 

(a) the reslOns for the delay in 
introducin, 11'li.lation for amendint 
the fourth schedule provldJn, for 
hi,her rate of compensation payable 
under the Workmen', Compen .. Uon 
Act; and 

(e) when it i. likely to be intro-
duced? 

TIle o.p.&J ......... ., ........ 
IIJuoI AWII All): (a) and (b). The 
main proposals for alDelldment relate 
to menu.... &he ra... or compenM-
t:on. replaejnt the IUllllMum pay-
ments b)' periocUc paynaenla and in. 
ereum, the ..,. liIIUI lor ecw ..... 
from RI. _ to RI. _ p.ID. on... 
:JI'OJIONJ. iDvolve NYisioD or &be Ad 

aDd tbe needful a. .......... 




